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THE DEPUT ' MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SARDAR
IQBAL SINGH) : (a) The informatioii is
being collected and will be laid on t le Table
of the Sabha.

(b) No.

SHRI K. S. CHAVDA (Gujrat) : Sir, but
what about our rules? The rules say, 'judicial
proceedings'. I am talking about our rules

MR. CHAIRMAN: You cannot overrule
my ruling.

CALLING AT TENTIONTO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED STRIK,.BY COAL MINE
WORKERSDUE TO NON IMPLEMENTATION
OF THE RECOMMENDATICJS OF THE
CENTRAL COAL WAGE BOARD 11Y THE
COLLIERY OWNERS

SHRI CHIT TA BASU (West Bengal) :
Mr. Chairman Sir, I call the attention of the
Ministe; of Labour, Employment and
Rehabilita ion to the reported strike by the
coal mine workers in a number of coal mines
on November 17, 1969, due to non-
implementation of the recommendations of
the Central Coal Wage Board by the colliery
owners.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY
MENT AND R EHABILITATION (SHRI
BHAGWAT JHA AZAD): Mr. Chair
man, Sir. Agitated abou delay
in implementa ion of the recommendations
of the Central Vage Board for Coal Mining
Industry, Co; 1 Mine Workers' Organisa
tions had serv d notices of strike, as from
November 17 1969, on a number of
colliery owner , particularly in the States
of West Bengal and Bihar. The strike
notices had d manded full implementa
tion of the Goal Wage Board's recom
mendations already accepted by Govern
ment, and aho acceptance of some other

recommendations  relating to  gratuity,
attendance be hus, house-rent allowance
and certain finds of leave. Conciliation

was held but failed. The workers' de
mands, anions other subjects, came up for
discussion ; I ihe tripartite meeting of
Industrial C cmnittee for Coal Mining
Industry, hcl< at New Delhi on November
6, 1969. Th' employers' representatives
were urged tt implement the Wage Board's
recommenda) ons. At this meeting, it was "
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also announced by Government, that they
accept in principle the need for a gratuity
scheme for coalmines' workers. The details of
the scheme are being worked out.

However, about 47,000 workers went on a
day's token strike on 17-11-69 in 66 collieries
in West Bengal. Workers in three collieries in
Bihar also are on strike.

The unanimous and near-unanimous
recommendations of the Wage Board relating
to wages, dearness allowance and certain other
matters were accepted by Government on 21-
7-67 for implementation with effect from the
15th of August, 1967. The recommendations
are not statutorily enforceable; implementation
is being secured through persuasion and such
other administrative action as is open in the
circumstances. According to available in-
formation ni collieries, with a strength of
1,47,622 workers, have implemented the
recommendations. Another 458 collieries
employing 2,44,294 workers, have also
implemented the recommendations, though
they have not given the full benefits to the
workmen, particularly in regard to variable
dearness allowance. Altogether 178 collieries,
employing 31,157 workers, have not
implemented the recommendations.

Government expect the employers to meet
the workers' just demands for implementation
of the Coal Wage Boards recommendations in
the interests alike of good industrial relations
and uninterrupted production in the coalmines.

SHRI CHITTA BASU : From the statement
just read out by the hon. Minister, it is
apparent that more than one hundred colliery
owners have not yet implemented the Central
Wage Board's Award cither fully or partially.
Now, may I know from the hon. Minister
whether the present policy of the Govenment
to persuade the colliery management to give
full effect to the Central Wage Board's recom-
mendations has virtually failed? And in that
case what other steps do the Government
propose to take to get the Award fully
implemented by the recalcitrant colliery
owners? What stands in the way of the
Government in making the recommendations
of the Central Wage Board as statutory ones?
Why does not the Government come out with
a Bill for sanction by this august House ?

My second point is this. Mr. Chairman,
you might have observed that there are
certain  other recommen ations of the
Central Wage Board which have not been
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accepted, particularly with regard to gratuity,
leave, bonus, house rent, etc. What steps do
Government propose to take with regard to these
recommendations? They have not yet been
accepted by the managements of the collieries.
The Government might have accepted these. If
the Government have accepted these recom-
mendations, what steps do they propose to take
in regard to getting these recommendations fully
implemented ?

SHRI BHAGWAT JHA AZAD: So

far as the first part of the question is concerned,
it is true that the recommendation of the Wage
Board and its success in implementation are not
so happy as it was some time before. For the,
last two to three years, it is unfortunate that the
implementation of the Wage Board's
recommendations is not so happy and good as it/
v/as before. Therefore, Government is now|
thinking of putting the employers and the|
employees on the bargaining strength for|
deciding it. Recently in the Iron and Steel|
Industrial Committee, in spite of the insistence
of some of the employers including the Govern-
ment to have a Wage Board, we did not agree to |
this. And I am happy to announce that now we |
have got a bipartite committee of the steel
employers and employees to decide that matter.
Therefore, our policy in this is clear.

. . |
Sir, as far as the present once is concerned,

we cannot make it statutory because it will not
be possible for us possibly under the law

SHRI CHITTA BASU: How ?

SHRI BHAGWAT JHA AZAD: No. We|
cannot make the recommendations of the|
Wage Board alrecady made as statutorily
enforceable. That is not possible. As for the |
future, 1 have already announced thel
Government's idea.

So far as the important consideration about
gratuity is concerned, Government have
agreed, in the last meeting on the 6th of
November about gratuity; it is only a question |
of how to implement it, because the Wage
Board has said that a cess should be levied,
which means that it is not the employers who
should pay, but the consumers who should
pay. Therefore, that point 1is under
consideration.

[ RAJYA SABHA ]
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About house rent it is a component included
in the wages. Therefore we have not agreed to
it. That is all that I have to say.
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SHRI MONORANJAN ROY (West
Bengal) : On'a point of order, Sir. Is all this
relevant to the Calling Attention Motion ?

SHRI NIREN GHOSH: I rise on a point of
order, Sir. These things are not relevant.

graarenw (vwm e b))
AT ATH wATA 1 aAw " qfed |

st TrEATQAS : § O HAT H OS99
g |

SHRI,NIREN GHOSH: Sir, you have not

ofaq faamr =1 TEAwe =W g9
T T ~ = i heard my point of order; please hear. My point
= &1 @ T I FE | A, formr of order is thist hat all those things which Mr.

HY T AT #r YET 4T S AWH war Rajnarain is being allowed for a pretty long time
) i “  to say here do not arise out of this Callin
Tq A% FT A faem : £

Attention Motion.
{THE VICE-GH VIRMA"J (SHRI RAM NIWAS
MIRD! A) in the Chair,]

SHRI NIRI N GHOSH (West Bengal): Sir,

SHRI RAJNARAIN: Why not ?

SHRI NIREN GHOSH : They are irrelevant.

these thing do not arise out of this Calling SHRI RAJNARAI-.; : No.

Attention. If you allow him to mention these
thinj;s, you should allow us also to go into deta

Is.
Fraaras (st vm fram frat) o
A 25 FA9T H T 95 |

o TRAATCO ¢ A AT 7 T ATy
FeM fF 99 gwaEa 0 999 qud 2§
A A fdrwr Iy oAa¥ ) AF
TEAR 9 IME 9 § ST S0EA
ERE T I Een R 1 -t R T
2) oo A F S Rt F ey WAV E

SHRI NIREN GHOSH: If despite the

irrelevancy the C.i'ir allows those things to be

mentioned, then would tlie Chair allow other
Members who have facts at their disposal a
similar amount of time to seek clarifications on
all those things? This is my point of order.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Hon. Members know that
the Calling Attention matter refers to some
specific incident which has been mentioned
therein, and to bring in a whole general
discussion in the garb of a Calling Attention
Motion is really not proper.
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SHRI NIREN GHOSH: That is what he is

doing.

THE VICE-CHAIRMAN (SHRI

[ RAJYA SABHA |

RAM
NIWAS MIRDHA) : I would request the hon.
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purview of the Calling Attention Motion, but to

be specific and relevant.
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SHRI GODEY MURAHARI (Uttar Pradesh)

. Specific about the collieries.

THE VICE-CHAIRMAN (SHRI

RAM NIWAS MIRDHA) : Specific about the
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SHRI ANANT PRASAD SHARMA (Bihar)
.- Sir, the honourable Minister has stated that
178 collieries have not at all implemented the
recommendations of the Wage Board. I would
like to know, in view of the recent increase in
the price of coal by 70 paif \ per ton, whether
the Labour Ministry will see that these col-
lieries which have not implemented the
recommendations >f the Wage Board, do not
get the benefi of this increase in price and also
whether the Labour Ministry will advise the R;
ilway Ministry not to purchase coal fron these
collieries till such time that they have
implemented the recommendations of the
Wage Board.

ol WIS | WIRT © AT ATT BAA
T WA T 3 AW W A S

famr & & frooe oY aAmar & f6 oot
FEAT @EEi @ wme fac W@ @il
aw are W@ (Fa=ww #1 sAifE
FXEE ! 30 aerg § & wEAA
WEEq & AEAG § YT EW WK ST s
wefr Grmraz ot & sma 3
El FAffET 7L

SHRI CHITTA BASU: There have been
violations of this rule. Why ?

SHRI KALYAN ROY (West Bengal) : Sir, |
was the leader of the A. I. T. U. C. delegation
whil h attended the sixth meeting of the Co 1
Industry Committee in November in relation to
the Wage Board's recomme idations.
Unfortunately the Government las not yet
declared the date on which the gratuity scheme
is going to be introduced in the coal-mines.
The gratuity scheme is a major issue of the
strike notice. Secondly, the Government has
also as- hired that it is going to abolish
immediati ly the Central Recruiting
Organization as recommended by the Labour
Commiss on. But unfortunately the
Government I as so far declared neither the
date of introduction of the gratuity scheme nor
the late of abolition of the Central Recruitit g
Organization. The strike took place 1 a large
number of coal mines in West Bi ngal because
the United Front Government gave protection
to the coalminers in Asansol belt.
Unfortunately there could not t; any strike in
the Jharia
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Belt although the implementation of the Wage
Board's recommendations was the worst in
Bihar and there the strike could not take place
because of the corrupt practices of the police in
the State of Bihar and the police in Bihar is
under the Central Government now. I would
like to know what the Government is going to
do about the non-unanimous recommendations
of the Wage Board, the date when the
Government is going to announce the
introduction of the gratuity scheme in the coal-
mines, the date of abolition of the Central
Recruiting Organization and the date when the
bonus clauses will be amended as per the
decision of the November session of the
Industrial Committee for Coal Mining Industry
because we feel the Government is responsible
for the strike and also for the unrest in the coal-
mines because every time the Government
particularly the Railway Ministry, is
succumbing to the pressure of the coal-mine
owners. And the coalmine owners are getting
an increased price without implementing the
Wage Board's recommendations. And, Sir, the
Regional Labour Commissioner of Dhanbad—
I am making this allegation— is in the pay of
the coal-mine owners and that is why the Bihar
coal-miners are the worst exploited in India
today. The Government of India has a duty to
protect the interests of the coal-miners. Lastly,
I entirely agree with Mr. Rajnarain's remarks
about the activities of the Communist Party
(Marxist). Instead of fighting the coal-mine
owners, the CP(M) workers in many places are
colluding with the coal-mine owners to
suppress the All-India Trade Union Congress
and Hind Mazdoor Sabha in a way which is
most shocking to any civilised society.

SHRI BHAGWAT JHA AZAD: Sir, as I
have said the Government wants to implement
the gratuity scheme in the coal-mines. We will
announce that. But the House would appreciate
this point that the Wage Board... (
Interruptions)., has said that it should be paid
by a cess on the consumer. Normally gratuity
is to be paid by the employers. But here is a
recommendation which says, "Pay gratuity by
a cess on the consumer" . The Government has
to consider this point. So far as the date of
introduction is concerned, I have categorically
stated that we have agreed to it and we shall do
it. It is only a question of considering how to
pay it, whether by a cess on the consumer or by
any other method. That is the point which I
would like you to consider. I cannot say
immediately it can be done.
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Then about the CRO. We are taking steps
for this. It is a voluntary organization of the
employers. I thik Mr. Kalyan Roy will agree
with me that the employers also have agreed
for the abolition of this. We also agree and
steps are being taken.

Then, Sir, he has made a very unfortunate
allegation that the RLG is under the pay of
the coal-mine owners. I categorically deny
this. We have no evidence whatsoever. It is
wrong, absolutely mischievous,
(Interruptions)... CP (M) and all that.

SHRI BHUPESH GUPTA (West
Bengal) : On a point of order...

SHRI BHAGWAT JHA AZAD : This has
to be decided amongst themselves in West
Bengal, not by the Government of India...

(Interruptions)

SHRI BHUPESH GUPTA: On a point of
order, Mr. Vice-Chairman. An honorable
Member of the House has made a specific
allegation, a serious allegation, naming the
officer, the Regional Officer, saying that
according to the facts and information
available to him heisin the pay of the coal-
mine owners. We also hear from various
sources that this is so. I should like to know
whether the honourable Minister is prepared
to institute a proper inquiry into this allegation
by a man who commands the confidence of
both sides before he comes and says, "I have
no information, no evidence." Surely the
officer who indulged in corruption will not
send you the file saying tfiat he is indulging in
such and such practices. It will not be onted
on the file. It has to be brought to your notice
and it has been brought t your notice
repeatedly by the Memb s of this House. It is
your duty to go into this matter in a manner
which will evoke some measure of
confidence among the Members of the House.
Who does not know that these officers
are downright hirelings of the coalmine
owners ?Who does not know this public
scandal which the coal-mine owners have
started? Today you are saying all this kind of
things to cover all such people. I say the
Ministry is failing in i i duty. It is a failure on
the part oi the Ministry in carrying out its
duty. Therefore, I demand the Parliament
should give instructions to this Ministry for a
proper inquiry into the allegation of downright
corruption and malpractice including bribery
on the part of these officers.

SHRI BHAGWAT JHA AZAD: Sir, it is
definate our duty to inquire into the allegations
which are properly made inj
writing..

[RAJYA SABHA ]
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SHRI BHUPESH GUPTA: On a point of
order Mr. Vice-Chairman.

SHRI BHAGWAT JHA AZAD: 1 must
have the right to reply. I must reply to the
points raised. He cannot go on like tliat, Sir.
WhatI am saying is this . ..

(Interruptions)
SHRI RAJNARAIN : On a point of order.

SHRI BHAGWAT JHA AZAD: I have not
yet finished my reply.

SHRI RAJNARAIN: No, no. On a point of
order.

qaareaer (st vw faw fAaf) @ A9q
ar ffsn

it Troaer ;A femr . .
(Interruptions)

SHRI BHAGWAT JHA AZAD: Sir, unless
the allegations are made properly in writing,
we are not going to institute an inquiry into the
hearsay of the honourable Member. . .

(Repeated interruptions)
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AT 2 4z gEar  degifafafady Far
8 92 3av fac fae #@lard =1
HEA § S ATIT 77 IAF A HAT q4Y
T T FA0 g1 8, HAAT ade gy
a2, 99 A% gawt fafas 73 fasai zq saah
EGEICRUE G 20 S AR £

T A AL FEA AW, 9z IRy
TAT AT FET
Sl WWEI W WNE o ARdw gt

¥ AT AT w2 PR S e
AMT T § 3T 6 AT FE, AT
AT war 7 g A faaw 2 wraefi
HEE AT AMEA WA o faaw Ty
g I T ATHT A AN | ey
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, on a point of order. It is for you to
give a ruling. I do not think any ruling from
my friend, Shri Bhagwat Jha Azad, is
necessary. A charge has been made much
more authentically by an M.P. or by a private
citizen. It has been made on the fioo” of the
House. That is much more impo -tant. A
letter is written to you, a memoi indum is
sent to you it has been made ¢ n the floor of
the House, and hence it has icquired special
importance and my frin d, Mr. Rajnarain, has
rightly pointed ou this aspect. Still my freind
says, "Do 1' in writing." When it is made on
the floe I of the House, it forms part of the
record of the House. (Interruptions.)

SHRI BHAGWAT JHA AZAD: Please do
not try to pi 11 me that way; I have li-tened
to your harangue.

SHRI BHUPE H GUPTA: I might tell this
illiterate Mil ister that he does not know the
rules of .he House or the procedure of the -
louse. He calls it a harangue.

(1 terruptions)

SHRI BHAGWAT JHA AZAD : 1
cannot tolerate JI this, Sir. The hon. Member
must be lave properly. If he only shouts, I
can alsi 1 do it.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, I will not allow him to get away
with it. Look at he arrogance that he has; they
have lost their majority but the arrogance
they 1 stain in full force ; I hope some of th |
Ministers should be voted out by no
confidmce or censure motions. Mr. Vice-
Chairman, please ask him to withdraw that
remark. (Interruptions). He wants to have
everything in writing and then he will
proceed with it. He calls my speech a
harangue. He does not understand the differi
nee between a speech and a harangue.

SHRI BHAGWAT JHA
him speak on  the point.
can also reply in the form
commentary.

AZAD: Lel
Otherwise |
of a running

(In irruptions)

SHRI BHUP3SH GUPTA:
remember that tl ose days are gone.

Please
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SHRI R. T. PARTHASARATHY: Sir, I
wish to make a humble suggestion. The hon.
Minister was pleased to state that a petition in
writing should be given. According to the
British parliamentary practice for centuries it
has been accepted— any statement made by
any Member is sufficient for the Government
to take note of. It is absolutely not necessary
that it should be given in writing. Over that
small thing this quarrel should not have taken
place. I hope the hon. Vice-Chairman would be
pleased to give a ruling on that point so that in
future this kind of a (ituation does not arise.

SHRI KALYAN ROY: I had already given
it in writing to the Union Labour Minister
about a month back.

SHRI BHUPESH GUPTA: So he was
suppressing the truth. Having got that letter, he
wants another letter also. It is like suppressio
veri suggestio jalsi. (Interruptions) Mr. Shah, you
are the Leader of the House. Please kindly
control him.

THE LEADER OF THE HOUSE (SHRI K.
K. SHAH): I request both of you to forget
what has happened. Now you can argue the
case.

SHRI BHUPESH GUPTA: I am ready to
forgive and forget provided the other man
does it.

SHRI NIREN GHOSH: Sir, the hon.
Minister wherever he has stated it has been
implemented, it has not been implemented. I
have myself visited those areas. I know that
even 1.29 is not given let alone 1.47 except of
course a very few collieries. If they have
intimated to you in that way, they have given
you some false information. Are you aware of
the troubles that are going on in the collieries,
including the strike arising out of the non-
implementation of the Award, theekedari and
CRO ? Where-ever the workers want to fight
for their rights, these people come in  their
way.
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You know that years back it was accepted by a
tripartite committee that it should be abolished. I
am told that wherever there is theekedari or
wherever there is CRO, violence is bound to take

place because they are the very embodiment of

violence. Wherever the workers can pick up
courage against this injustice, it is unfortunate

tliat Shri Rajnarain almost in collusion with the =

management contractor has unleashed violence in
those areas. I do not wish to go into details.

20 CTRATCTAT 1 AT |

SHRI NIREN GHOSH: I can go into every
case, if you like. They are killing and murdering
workers and he is their protege; they are working
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I cannot allow all these rubbish things to go
unchallenged.

(' Interruptions)
SHRI BHUPESH GUPTA : I think we better

in collusion these contractors and the CRO people. pass on to the next item.

Shri Kalyan Sankar Ray knows all these things but

SHRI A. G. KULKARNI (Maha-rashtra) :

he will not dare to say these things in the trade Sir, why don't you appoint Mr. Bhupesh Gupta
union circles. Everybody knows that the HMS a5 the arbitrator between both of them ?

unions running in Asansol arc fully in collusion
with the managements; they are depending on a
certain strata of company stooges. He knows it
also but he will not tell it anywhere in the trade
union circles. That is the position. I can give one
instance. In the Madhuban colliery because the

SHRI BHUPSH GUPTA : I am a man of
peace and I do not like the cold war in Bengal
to be brought in here. I appeal to both my
friends.

SHRI A. G. KULKARNI : Be an arbitrator

workers were fighting for the impiementation of between them.
the Award, the company contractors and goondas

murdered one trade union worker in broad
daylight and thereafter the company declared a
lockout; it is there for 2j months. I understand that
the R.L.G. has recommended that it should be
referred to adjudication and the lockout should be

| AT o wEdr agar g, ofwa, §
& a3 7 farardt § am i sfaw
¥ A7 ggar agar § Fo@wm oam

prohibited but the Government are taking no steps an T2 & '.'ﬂn'-ﬂ’ﬁ'o v fAqw

whatsoever. The theekedari and the contractor

system are rampant in all the collieries. They are
the paid goondas of the collieries and the CRO is
a paramilitary organisation. It was recommended
that it should be disbanded but it is not being
disbanded; there is a reign of terror going on.
Therefore, Mr. Vice-Chairman , even if the wage
board recommendations are made statutorily
enforceable, they will not be implemented unless
these things are done away with. I know of a
ceratain case in the Andrew/ ule colliery.

eft TrATeRer ¢ A, A7 ow o A
AT A AT U wE d A=
mars urer frm dfqwr o F a7 A s
g5 off dr dwoqm Aer # mf
¥ wg dffE & qwe £ et agl

AR A 39 fr a@t 9 ar oz
AT T F AT I WofomHe g
ez fasqzie & gfemfen o3 &
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#T ATELT B ¥ (94, ze0 ¥ fg st
Az g 1 qgt AR AE F oA w9
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THE VICE-CHAIRMAN (SHRI RAM

NIWAS MIRDHA) : Mr. Niren Ghosh now
please wind up.

SHRI NIREN GHOSH : I ask whether
Government would take measures to abolish
the contract system and abolish the Central
Recruiting Organisation so that some sense of
normalcy could be restored there. I ask whether
they would catch hold of the collieries by the
neck. Unless that is done nothing would be
implemented there. They are adopting illegal
means. Sand stowing is not being done in the
porper manner.
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There is large-sa le subsidence of the soil in the  &ff TISHTETAW : &0, & ATTH ATAAT
colliery ai ;as because the colliery-owners do not e . - Xk o

ab de by the law and doing sand-stowing in the AEdr g, AT TF F4€ S@Ar &, A9
proper manner. So you can catch the a by the g 3w =rgegr F1 MaT F\) =7
neck and bring them to book Ior not i >
implementing the Wage Board's AT ST |

ecommendations. Only then things will ii aprove. _

They are already making profits; t is not that they T2 F AT qIE< F g8 {27 & LR L £
are not making profits a id there is no reason to . - 3 B e —
sanction an incre ise in the coal price in order to &» Al HTHIY L ARL @ AT 987 &

introduce gratuity because the colliery-owners m=-FT7aT sy F76 [0 TTHTL 4 AT 7 AT
are tn fact making huge profits through illegal _ T E TR
means. May I know why you snould incre..se the T4 fv a8 37 aremg w AL FT HT9T-

price of coal when all the big collier;--owners are Tatz T Hr Ui 3 72 —
making huge amounts of prof ts through all sorts f < T o o Signdl: bbbl 4

of means. 9 ¢ f@ar oA, MA  AmE qEAr
e # fr oo W frer g Faa

THE VICE- CHAIRMAN (SHRI g g R TSP CHRTrR Y
RAM NIWAS MIRDHA) : That will do Mr. ¥%H1% % 2 I 7 &7 0% 9152 %71 4319
gi;iréi(glﬁosl. You have taken enough time. That 2 ar 7z fafes = s qTET AT TR
SHRI BANI A BEHARY DAS (Orissa) : 3 | wmr =3 «wrer =it - B of
Whatf ver he goes on saying, shall we keep sile it {ﬂ: ‘-".' T Jh”q | 3!:1 fF =Y
? LT 99 A @ T fF oAt W ouw
AT wfqma STg At A WEar 2
THE VICE-CHAIRMAN (SHRI ~ ° AR s @t & g g o
RAM NIWAS MIRDHA) : Please take your seat, T¥HTT ZiH Zard i 79T L, g M
Mr. Nien Ghosh. G A1 A UHo §o TE TT TH AT |

SHRI BHAGWAT JHA AZAD: Sir, I would — - - £y LA
like to 4ay once more that Government have E’W-WIQ’!('JI‘ T frang ﬁT‘TT) 3R
always impressed upon the employers that the & = 57 faar |
recommendations of the Wage Boai d should be ~
implemented. We have persuaded them in . N .
meetings and we have told then, and as I have T LTAGIAW @ “TH9, 1T A0
already stated, the recoirr aendation has been im- . ; N e oy Froraren
plemented in the i ase of 35% of the colliery T . TR ¥ | o _f" (RILE A
workers,dpartially limplemznt_ed }iln the cafce of HTHTT Tl F4T fm-f} e e A |
58%, and not implemented in the case of 7% _ - = s S SN i S
involving 178 collieries and about 31,000 AW Hadt i | av farma & f5 a2t &
workers, ind they are small collieries employing **SHﬁI*’*B;H*&GWT' JHA AZAD : I would
tmall numbers of workers. We are trying to like Shri Bhupesh Gupta to reply to that
per:gide. them that t(lins Shloﬁld be dgnei Sodfar a8 question. Would he agree that the Central
gratuily 1s concerned, as 1 nave said alteady, We Goyernment should interfere in the domain of

havet.acce;cpted nt mn dpr{t‘1101plea I;II?W EO dosl.t IS @ yyest Bengal if it is a question of law and order
question for us to decide and therefore, Sir, we o" 00" Can we send a deputation? Hon-

ha” ¢ been saying that from our side we are trying Members are free to go anywhere they like
our best. Our regret is that tht recommendation of but the Central Government cannot send a

the Wage Bpargl is ot enforceqble statutori!y and deputation to enquire into a matter of law and
therefore tl is difficulty. But, Sir, we are trying ou order. At least I cannot do it
best as to how as far as possible it could je done. ’ '

As far as the m Atual admiration between % TIAFICYS ¢ AT AZHGEE Fl
Shri Niren Gho h, Shri Rajnarain and Shri . - i an i

Kalyan Ro \ is concerned, I have no comments. &M 91 & A& HTo1 T8 ELEL gar | T8

ar oz e F1 agl fewww ;U FGT )

azi fafes ar de omdx &t ava W€

WAL L, AT ATAIZ AR qAWA A | TG
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SHRI NAND KISHORE BHATT
(Madhya Pradesh) Sir, we very much
appreciate the efforts of the Central
Government in trying to see to the imple-
mentation of the recommendations of the Coal
Wage Board. But, Sir, simply efforts alone do
not help. As already pointed out by the hon.
Minister, 25% collieries employing less than
25% of the total labour force have not yet
agreed to implement the recommendations of]
the Wage Board in full. Sir, the workers of]
these collieries have deferred the notice of strike
by a week and strike wiH take place on the 24th
of this month. I want to know from the hon.
Minister what steps he has taken to bring
pressure and force the managements to
implement the recommendations of the Wage
Board. And if there it any slackness or
lukewarm, attitude on the part of these
employers are the Government in a mood to
cancel the licences of these collieries? That is
number one. Number two; I also want to know
the number of collieries in the area of Ranigan;j
coal-fields and also in the area of Jharia coal-
fields who have not implemented these
recommendations and the steps the Government
is taking to encourage such of those workers
who are genuinely interested to see that the
production is maintained and the work is not
hampered. Is the Government going to see t hat
their efforts to maintain the production targets is
not hampered and the recalcitrant and defaulting
employers are brought to book, if need be, by
prosecuting them?

SHRI BHAGWAT JHA AZAD : Sir, it is
naturally the concern of the hon. Members to
repeatedly ask us as to what we are doing about
the emfor-cement of the recommendations of
the Wage Board. As I have said Sir, since it is
not enforceable statutorily, therefore we are
persuading them, we are requesting them and
also fixing criteria, a criterion that tenders will
be accepted only from those who have fully
implemented the recommendations of the Coal
Wage Board. I would like to restate the figures
about non-implementation for the information
of the hon. Member. It is only in the case of 7%
of the workers it is only in 178 collieries where
the workers employed are about
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31,000. So it is not 25%. Sir, we are trying our
best to persuade (he employers even now. We
have met on the 6th and we have asked them
that they shoud do it. We have requested the
Railways to see that the tenders of such
employers are not accepted and that they
should accept the tenders only from those who
have fully implemented the recommendations
of the Wage Board. If they are not going to
implement them within three months, wc shall
see what other action could be taken. We on
our side are doing as much as possible under
the law. The hon. Member has talked about
particular areas. In Asansol it has not been
implemented in 25 collieries employing 5,398
workers. In Dhanbad it has not been
implemented in 141 collieries involving 20,423
workers.

SHRI BANKA BEHARY DAS : Sir, I have
been standing for long to seek clarifications as |
am connected with a central trade union
organisation with which many of the colliery
trade unions are affiliated.

st et wrm feg (fagre) - ot faer
AT F URA H GET AT 4T AT Ay TF

goerareas (=it T framm faaf) @ oo
72 A1 AW ATAET ATEd,  ©AAT 999
AT a1 qfewa &

SHRI BANKA BEHARY DAS : There
should be some procedure so that those who
cannot shout can get sufficient attention. Such
a procedure should be evolved; otherwise what
is the use of our sitting here? Or, would you
like us to shout and to violate your ruling?
Either you should accept that position or give
sufficient attention to those Members who
abide by the rules. There is no other alternative
before you.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Please go ahead now.

SHRI BANKA BEHARY DAS: The
Minister himself admitted that more than
2,51,000 workers have been affected in the
sense that either partially or wholly (he
recommendations of the Wage Board have not
been implemented and he went on to Say that
they were trying to sit round the table and
persuade them. I do not know how long this
persuasion would continue. I would now give a
categorical suggestion since the Award is not
statutorily binding
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according to lh< prevailing law. Just like the
Railways thi public sector undertakings of the
State Go' ernments and the Central Government
co lIsume more than 25 per cent of the coal
produced in the country though the Rai ways
consume more than half. They must say that they
will not accept any ender unless in the tender the
coal mine-o<vners specifically mention that they
have tccepted and implemented the recommend;
tions of the Wage Board.

Secondly I v, ant to know whether the Labour
Ministr" would move the Ministry of Mines that
whenever there is a question of renewal of 'he
licences of coal mine-owners in the lie :nce terms
it would be specifically mentio; ed that as far as
the recommendations oft] ¢ Wage Board or the
Awards of the Tribunals are concerned, unless
they implemei . them the renewal of the licences
would not be considered at all. Then only he an
bring the recalcitrant mine-owners tc. the table
and finalise the matter. Otherwise there would be
no finalisation. I know the tenders of even those
colli :ries which are supplying to the Railway 5
and which have not accepted them lave been
accepted by the Railways. Ths t is my
information. The Labour \ inistry can surely take
it up with them.

SHRI BHAC WAT JHA AZAD : We

shall try to per made them as long as we do not
succeed It should be appreciated that even by t] is
method we have been able to achiev quite- a
success. Let us not be little th it. As I have said,
in the case of in (ollieries involving 1,47,622
workers it i full implementation As the price
index has gone down, viable Dearnes Allowance
is Rs. 1 ¢ 29 from 1st C ctober, 1969. In the case
of 58 pe cent of workers ihey are partially imple
denting it. We have not succeeded fully in the
case of 31,157 workers, that is, in about 7 per
cent. Therefore let us not belittle the results
achieved. Since the Wag; Board
recommendations are not enforce; ble in law we
have to persuade them and by this method of per-
suasion we hav * succeeded quite a lot.

So far as the suggestion that if they are not
implement) d their tenders should no be
considered ia concerned, we have taken that
decision tl it the tenders of only such collieries
which have implemented should be accepted.

SHRI BANKA BEHARY DAS : What about
the public sector undertakings like the H.S.L.
and

5—41R.Sj59
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SHRI BHAGWAT JHA AZAD : We have
written to all the Public Sector undertakings
that they should consider only such cases
where they have fully implemented. It may be
possible that some of them might not have
followed this but the moment our attention is
drawn or we come to know ourselves we
again write to them to say that this is our
decision.

So far as the renewal of licences is con-
cerned, the concerned Minister is here in the
House. We shall also draw his attention about
the suggestion of the hon. Member.
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